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status of person how far relevant VII v 279

(5) CONTEMPT OF COURTS ACT

S 6 (1)

Misbehaviour by police in Courts Al | 38

(6) CONTRACT ACT

1. S.2 (d) R/w/Ss. 147 (5) and 149 (New)

M.V. Act and S. 64 Insurance Act Premium not

received-policy issued Insurer liable to indentify VIl | 60
=88, 17 & 148

Lien Vil I 205

15



SI.  Particulars Vol. Part Page
No. No. No. No.
3= =556 (2)

Frustration of Contract Vil | 37
455573

Breach of Contract-Damages-Nature

and quantum in case of mental-agony Vil il 209
5: Ss. 73 and 74

Damages for breach of contract Vil 11 208
6. St

Lien and Claim VIl VI 452

(7) COURT, JUDGE, JUSTICE, JUDGMENT, ETC.

1. Duty of the Court-granting of injunction Vil Vv 384
2 Duty of the Court for permitting to

withdraw from the prosecution Vil Vv 368
3: Duty of the Court- seek extention of time where

time limited by Court for judgment Vil | 53
4.  Judgment-Writing of- No oral or documentary

evidence discussed order liable to be quashed Vil I 61
5. Judges, role in conducting criminal cases Vil 11 214
6.a) Justice-Subjective and personlised

justice would lead to nowhere Vil A% 285

b) Judicial process-kind of chages in statutory law

of which judicial notices must be taken out Vil v 285
7. Judge-S. 121 Evidence Act Vil Vv 375
8. Judgment-Written conclusive for that

Court R/W/S 121 Evidence Act Vil Vv 375

(8) COURT FEES ACT

1. S.7 (iv) (d)

Avoidance of payment (1987 M.P.L.J.

452 Jagdish Vs. M.P.E.B. overruled) Vil Vv 360

(9) Cr.P.C.

1. S.4-5,29 (2) 325 (1), 357

Power of the Magistrate to sentence

under N.I. Act, S. 138 - Vi \ 480
2. S.24, 301 (2), 225, 397 and 482

Appointment of a relative advocate Vi | 49
3. S.91 (1) M.P. Lokayukt Evem

Up-Lokayukt Adhiniyam, Ss. 14, 7 and 13 (3), P.F.

Act Calling of record from Lokayukta. Bar u/$ 14. -

Powers under S. 91 (1) Cr. P.C. cannot be exercised VII v 297

16



SI.  Particulars Vol. Part Page
No. No. No. No.
4.5 597

Search warrant-Child in custody of father not

wrongful custody Vil | 52
5.==.58 113, 357:(1) and-357(8)

(i) Accused took no plea u/s 313 through

statement plea not considered

(ii) Compensation can be ordered to

be paid without imposing fine Vil Vv 366
6. Ss. 125, 127 and 397

Entitlement of maintenance in interim application Vil 1l 213
7= 58: 125 :

Maintenance from which date it is payable ViI \ 462
85125

Maintenance-it is ‘Special Law’-

Applicability of Limitation Act Vil | 470
9. S. 144

Restrictions under-Scope and power of Vi Vi 469
10 - Sal73(2)

Investigation should be made with fullest fairness Vil iV 370
=58, 177-and 178 :

Cruelty-jurisdiction of Court Vil \! 468
12. Ss. 178, 182 (1) and 482

Jurisdiction of the Criminal Courts Vil Vv 382
13. Ss. 193, 209, 465-482 R/W/S 14 S.C. S.T. (P.A.) Act

Retrial, committal not necessary Vil \" 351
14. S.197-195 to 199,470 (3)

Sanction and allied provisions

Grainting sanction/consent u/s 470 (3) Vs.

Quasi Judicial function. Where authorising to file

a complaint is administrative work. Powers of the

appellate Court u/s 470 (3) Cr.P.C. Vil A% 299
15. i) Ss. 197, 473 R/W/S 64 (3) Keral Police Act 1960

ii) Application of chapter 36 of the

Cr.P.C.- Extention of period of limitation Vil \" 371
6. -=5:497

Sanction when required-intimately and integrally

connected duty to be seen No duty of public man

to abuse saction not necessary Vil \" 367
17. Ss. 202-154 and 156 (3)

Suresh Chand Jain’s case-sending

case for registration and investigation Vil Vi 462
18. Ss. 202-203 and 482

Private complaint-maintainability of

civil claim (civil wrong) Vil Vi 467

17



Sl.  Particulars Vol. Part Page
No. No. No. No.
19. Ss.209 and 173

Powers of the Magistrate to consider and evaluate

evidence in cases triable by Sessions Court.

Committal of Case :

Reference 1993 Suppl (2) SCC 121 2

(Rizwan Vs. Waqwar) (J.O.T.I. 1996 June) page 17 Vil VI 461
20. S.216 R/W.Ss. 397-482

Amendment and addition of charges-

. power of the Court Vil | 52

21. S.220 R/W/Ss. 279-338 IPC

Only one sentence to be passed Vil Vi 472
22. S.226, 231 and 225

Examination of prosecution witnesses

Duty of the P.P.- whether he is bound

to exaine all witnesses Vil v 288
23, :5.9227-229, 239,240 251,252

Framing of charge or particulars of offence Vil | 49
24. Ss. 228-240 ‘

Framing and quashing of charge- manner of exercise VII Vi 460
25, 5911

Provisions of Pt. 1 are discretionary

and Pt. 2 are mandatory Vil \% 370
265 6. 311

Rape-Recalling of witnesses-grounds for Vil \ 462
2¢.- 555318

Appreciation of statement-Benefit of self defence Vil I 58
28. i) S.313 (1) (b)- examination of accused by Court

ii) Want of examination of accused

prosecution not entitled to challenge Vil \% 368
29,5320

Compounding under S. 138 N.I. Act. VII v 287
80 5SS, 321

Withdrawal of case. Rajkumar’s case abduction

by Veerappan-Principle laid down

ii) Duty of the Court for permitting

withdrawal from prosecution VI \Y 368
31. Ss. 360-361 :

Grant of benefit R/W/Ss. 3, 4 and 6 of Probation of

Offenders Act- Provisions Mandatory VII \ 462
32. Ss. 374 and 304

Grant of Legal aid ViI Y 367
33. S. 874 (3)

Appeal generally, Subsequent events

after filing of appeal Vil v 287

RE



Sl.  Particulars Vol. Part Page

No. No. No. No.
34. S.386 (b)

Appeal from.conviction-enhancement

of notice to accused necessary Vil v 287

35. S. 397 (2) Revision

Powers under not exercisable in

relation to interlocutory order. Test of Vil I 208
36. S.397 (2), S. 401

Revision againstinterim orders R/W/Ss

138-141.N.l. Act Vil | 50
37. Ss. 399 and 401

New ground when can be raised Vil Il 207
38. S. 406-407

Transfer of Criminal case Vi 11 213
39. S.438 R/W E.C. Act

Offence bailable/non bailable Vi 1 145
39A. Ss. 432 & 433-A R/W/ Art. 161 Constitution

Premature release of life convicts VI Vv 365

40. S. 438 Cr.P.C.

Bail under S.C. S.T. (P.A.) Act 3 (1) (x)

Granting of anticipatory bail-nature of offence VII i 213
41. Ss. 438-439 and 389 : Vil A% 288
42. Ss. 438-439 and 389

Anticipatory bail (U/S 438) rejected.

Application for bail u/s 439 need not be placed

before the Judge who rejected the anticipatory bail  VII v 288
43. Ss.4361t0439 R/W/S 39 Electricity Act

Bail-Offence of electrocuting (304-A) boy

aged 11 yrs.-considerations Vil VI 474
44. Ss. 451 to 459

Seizure of vehicle under Forest Laws.

Ss. 2 (7), 62, 71-A, 71-C and 71-G

Karnataka Forest Act Vil | 56
45. Ss. 451 to 459 (2)

N.D. Singhal’s case over ruled by Supreme Court.

Bank Guarantee not required for release of vehicles. VII Il 145
46. S.451-397 R/W Ss. 401 & 482 :

Wild Life (Protection) Act, S. 39 (1)

(a) 39 (1) and 50 (4)

Return of property VIl 11 227
47. Ss. 451-457

Return of property-Jurisdiction under

Wild Life (Protection) Act, 1972 Vil Vi 469
48. S. 457 R/W/Ss. 52, 41, 42 Indian Forest Act

Jurisdiction of Magistrate. Forest

Department started confiscation proceedings Vil 5 51
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Sl.  Particulars Vol. Part Page
No. No. No. No.
49. S.473 Cr.P.C.

Diference between S. 473 and S. 5 Limitation Act. Vil v 301
50. S.475 R/W/Ss. 125 and 126 Army Act

R/w/Rr. 3 & 4 of Criminal Court Martial (adjustment

of jurisdiction) Rules 1952 Jurisdiction of Vil I 51
51. i) Ss.475and 397 (2) R/W S. 125 and

126 (3) Army Act and R/W/Rr.3&4 of

Criminal Courts and Court Martial

(adjustment of jurisdiction) Rules 1952. VI Y 370

ii) S. 475 Special Judge
52. Pleader of choice-The right of party or of accused Vii I 205
53. Sentence How executed VIl Vi 470

(10) CRIMINAL TRIAL

13 Ss. 149-34 |IPC

Acquittal of few accused-case of other accused VIl Vi 470
2 Amicus curiae may be appointed even in the presence

of the appellent- hebeing physically disabled Vil v 302
S Appreciation of evidence of prosecutrix who is minor VII Vv 372
4. Burden of proof (P.C. Act, S. 5 (2) \All VI 483
5; Circumstantial evidence Vil VI 472
6. Civilisation and realities-Mock scene

from a stunt film-legal trial VIl v 286
7 Ss. 34 and 149

Common intention and object Vil | 52
8. Crime-Meaning of Vil 11 215
9. Delay by prosecution in adducing evidence Ratio

of Rajdeo Sharma’s Case stated Nl 11 213
10. Delay in lodging FIR-effect of Vil Vv 372
11. Granting consent-sanction is quasi judicial function.

Empowering an officer to file complaint is

administrative act Vil v 299
12. Hostile witness-appreciation of

Doctrine of benefit of doubt Vil VI 473
13. Injuries on person of accused Vil | 53
14. Judges’role in conducting criminal cases Explained VIl Il 214
15. Judgment not concluded in time

granted by Court- Extention to be sought Vil | 53
16. Legal aid to poor-should be provided Vil 11 214
17. Making disparaging remarks Vil v 285
18. Minimum sentence ' Vil VI 483
19. Motive-circumstantial evidence Vil Vi 472
20. Number of witnesses; Distretion of

Public Prosecutor to examine Vil A% 288

20
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SI.  Particulars Vol. Part Page
No. No. No. No.
21. Overwriting in Rojnamcha Sanha

Genuineness proved-Wrong mention of date not fatal VII A% 298
22. Penology-sentence guiding principle VII Vv 383
23. Printing error-Effect of- (L.A. Act) (no effect) VI 1V 295
24. Quantum of sentence Vil Vi 483
25. Rape case u/s 376 IPC-Examination of

Victim by doctors independent of referment by

police should be done ‘ VIl 11 218
26. Right of the accused-Pleader of choice VII [l 205
27. Sentences are executed in accordance with the

directions of the Courts not on what party says Vil \ 470
28. Trap witness-corroboration of Vil VI 483

IV (1) EMPLOYEES PROVIDENT FUNDS AND
MISC. PROVISIONS ACT

1 S. 370 R/W/Ss. 6-7 & 8 Govt.

Savings Certificate Act, S. 39 Insurance Act

and S. 10 (2) Employees’ Provident Funds Act.

Right of nominee to get despatches etc.

Question of nominees entitlement whether he

gets to the exclusion of other heirs Vil v 290

(2) EQUITY

T Equity-Equitable relief-without regard to the making :

of pleadings whether they are true-not entitled Vil ' A% 308
2 Equity and law- High Court’s jurisdiction VI A% 292

(3) E.C. ACT & RULES, THERE UNDER

s S. 217 : M.P. (Food stuffs) Public

distribution scheme; 1981, Clause 2

(d) and 6 (4)- Validity of the scheme Vi ] 215
2. Bailable and non-bailable offence how to know VIl I 145

(4) EVIDENCE ACT

eS8

Document partly proved-effect of-does

not mean entire claim is false VIl \ 472
2= S5 38-and-9

Identification of voice Vil Vi 472
3. Ss. 26-27

Information by one accused whether to be used

against another accused-not permissible Vil \" 372
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Sl

No.

Particulars

Vol.
No.

Part
No.

Page
No.

10.

11
o
13.
14,

15
16.

j 7
18.

18.

20:-

S. 32

Dying Declaration-Relevancy-

remoteness cause of death

532 (1)

Dying declaration by A.S.l.- when can be recorded
Ss. 40 and 44

Fradulent and collusive judgments may be
challenged in a later suit or proceedings. It is not
necessary to file separate suit for declaration or
for setting it aside

Ss. 45, 138-145

Duty of the Court to clarify

S50

Presumption of marriage

S. 50

Marriage can be established under

the provision-nature of proof

S. 60

Necessary evidence- person giving information
not examined witnesses deposing on the basis

of information

S. 65

Secondary evidence-how discretion to be exercised
Ss. 65, 66

Permission when to be granted

Ss. 65 (a), 66 R/W/O 11 R. 15 CPC

Secondary evidence, when permission can be given
Ss. 65 & 74

Certified copy of public document admissible

S. 65 (c) & (f) and S. 74

Secondary evidence-judgmentoriginal and certified

Vi

Vil,

Vil

VI

Vil

Vil

Vi

Vil

Vil

Vi

Vii

copy lost-may be permitted if conditions are complied VII

S. 67 and 73

Proof of signature or writing.

Mode of proof courts power

S. 68 R/W/S 59 of Indian Succession Act Proof of
will-soundencess of mind of testator

S. 68 R/W/S. 68 (2) Indian Succession Act Duty of
Courtregarding document explained

S. 92 Provisio (4)

Exclusion of evidence of oral

agreement principles laid down

Ss. 101-105

Burden of proof-private defence

VII

VI

VII

Vil

VI

I»

289

217

290

56

55

289

472

373

373

54

221

288

54

216

216

54

52

22



SI.  Particulars Vol. Part Page
No. No. No. No.
21. Ss. 101 to 114-A generally Burdenof proof Vil \% 374
22, =S 114

Presumption about receipt VI v 308
287 :S.71 5

Estoppel-A person having accepted a position of

law and taken benefit cannot latter challenge the

validity of such law Vil I 215
24, 78118 -

Estoppel by Conduct VIl I 55
25 85, 1185 156

Minor girl-appreciation of evidence

as prosecutrix in rape case Vil Vv 372
26. S. 133 R/w/Ss. 120-A-120-B

Accomplice’s evidence Vil Vi 471
2% '5."134

Number of witnesses- prosecution .

need not examine all the witnesses VIl v 288
28. Evidence- generally Oral agreement

to sale-Criptic evidence not believed WAl Vi 486
29. Pleading and proof Vil A% 307
30. Presumption of valid marriage when

previous spouse is alive VIl Vv 374

V FOREST LAWS INDIAN FOREST ACT

1. Wild Life (Protection)

Act, S. 39 (1) (a), 39 (1) and S. 50 (4) R/W/S

451-397-401 & 482. Return of property-procedure

to be followed. VIl ] 227
i Ss. 41, 42 and 52

Forest Officer started confiscation proceedings-

Magistrate has no jurisdiction u/s 457 Cr. P.C. VI | 51
3. Seizure of Vehciles Powers of Court U/Ss. 451 and

452 Cr.P.C. R/W/S 2 (7), 62, 71-A, 71-C and 71 G

Karnataka Forest Act \Al | 56
4, Wild life (Protection) Act R/W/Ss. 451- 457 Cr.P.C

Release of property-power of the Court Vii Vi 409

VI (1) GENERAL CLAUSES ACT

155853 (57

Son-adopted son not included Vil \" 374
2. oS ERIWISS 1T (2),517 (3)M-BER:C:

Powers of Collector under any enactment or Rules Vii | 61




SI.  Particulars Vol. Part Page
No. No. No. No.
(2) GOVERNMENT SAVINGS CERTIFICATES ACT

e Ss. 6-7 & 8 R/W/ S. 370 Indian Succession Act,

S. 39 Insurance Act and S. 10 (2) Employees’

Provident Funds and Misc. Provisions Act Right of

nominee to get despatches etc. Question of

nominee’s entitlement whether he gets the

exclusion of other heirs Vil A% 290

(3) GUARDIANS & WARDS ACT

ey ST

Welfare of the Minor-Custody order- Custody orders

by their very nature can never be final Vil A% 291

VII (1) HINDU LAW

i Adoption-widow adopting child born after death of

husband-interest of the deceased when to take effect VII Vv 364
2. Alienation by Karta-Question of validity Vil | 56
8s Co-parcenary property:Power to dispose of VIl v 291
4, Hindu Law of inheritence-

prior to Hindu Succession Act (Qanoonial

Riyasat Gwalior) Samvat 19883. Vi I 219
5 Partition-Deed not signed by all the

members not a partion deed Vil Vi 481
6. S. 44 T.P. Act

Claim of share from minor’s property

sold J.H.F. Property-Effect of Vil | 64
o Whether a female member can be a co-parcenary-No VII Vv 374

(2) HINDU MARRIAGE ACT

15 Ss. 11, 12and 16

Protection of interest of child u/s 16 VIl | 55
2. SI25)c)

Solemnisation of marriage-freely consisdered VI Vv ST
3 Ss. 13, 23 and 23-A R/W/S O. 6 R. 6A

Applicability of provisions of O. 8 R. 6-not appllcable Vil Il 217
4. S. 13 (i) (i-a) and (I-b) explanation

Pleadings relating to cruelty-should

be specifically pleaded Vil v 291
5. S.13 B and S. 28

Decree of divorce may be passed by consent, when

there is no chance of reconcilliation ViI Vi 473
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SI.  Particulars Vol. Part Page
No. No. No. No.
6. S.13 (1) (i-a) and 27

Cruelty- Condonation of the same considerations for VIl Vi 473
7= S. 23

Whether one can take advantage of

one’s own wrong? No. VIl A% 236
8. S. 24

Person competent to earn not entitled to maintenance VII | 56
9. Ss. 24 and 13 (1) (ia) (ib)

Maintenance to an earning wife refused

however litigation expences awarded Vil I 217

(3) HINDU MINORITY AND GUARDIANSHIP ACT

= Ss. 8 and 8 (3)

Applies to exclusive property of the minor VIl I BT

(4) HINDU SUCCESSION ACT

12 S. 3 (1) (j) Proviso 8 and Schedule

Presumption as to marriage VI I 55
2 S.8 (1) (J), 8 and Schedule

Presumption of valid marriage-

spouse of previous marriage alive Vi \" 374
3. S. 6 Proviso R/W/S 4 Coparcenary

rights of female Class | heirs and laws inconsistent

with the Act (Reference to S. 8 (1) (d) of the

Karnataka Hindu Law Women’s Rights Act 1933. VIl A% 291
4. 8.8 Sch..and $.'16

Marriage-Permissible either dejure or

defacto marriage. In absence of

marriage S-16 will have no appliability Vil A% 289
5: Qunoon Mal Riyasat Gwalior Samvat 1983 Vil Il 219

VIII (1) LLP.C.

3 Ss. 34 and 149

Common intention and object Vil | 52
2; S. 34 and free fight

Each accused liable for his own act ViI \' 372
3: Ss. 34 and 149

Some accused acquitted-effect of Vii Vi 470
4. =853 :

Penology and modern trend- Theories

of punishment explained-Rape case Vil 11 215
5=--5:53

Penology-Sentence- quantum of consideration Vil Vv 383
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Sl.  Particulars Vol. Part Page
No. No. No. No.
6. =884

Benefit under-proof of VIi Vv 375
Fr o 100

Burden of proof Vil | 52
8. Ss. 100, 302 and 304

Right of self defence Vil | 58
9. “Ss.120-A and 120-B

Conspiracy-proof of Vil \ 471
10. Ss. 149-34

Asscused-few acquitted and few

convicted-appreciation of Vi Vi 470
11. Ss. 279-338

One sentence is to be passed Vil 2 474
12. Ss. 294, 506 R/W/S 3 (1) (x) S.C.

S.T. (P.A.) Act-Anticipatory bail VIl 11 213
13. S. 300, 304, 304-A

Consideration for bail VIl \ 474
14. Ss. 302/149

Vicarious liability of members of unlawful assembly VIl 11 218
15. Ss. 302, 304-A, 304 Pt-ll, 309 Test of Vil Vv 375
16. Ss. 302 R/w/Ss. 149 and 34

Nature of appreciation Vil VI 475
17. S. 304-A

Rash and negligent driving-what amounts to

culpable rashness and criminal negligence explained VII | 5.7
18. Ss. 306 and 498-A

Cruelty explained Vil v 292
19. Ss. 306 and 107

Abatement of suicide-appreciation of Vil Vi 474
20: =57 376

Examination of victim by doctors- independent of

referment by police should be done VIl 11 218
21 .-8::376

Appreciation of Evidence Vil 11 206
22. -8 376/511

Attempt to rape-minimum is 7 yrs

under S. 376 therefore 3% for attempt VIl \ 474
23. S. 376 (2) (f)

Rape : sentence Adquate and special

reasons-mitigating sentence Vi | 58
24. S. 498 A and Jurisdiction u/ss 178,

182 (1) and 482 Cr.P.C. Vil Vv 382
R5. S.498-AR/W/Ss.177-178 Cr.P.C.

Vil VI 468

Cruelty-Jurisdiction
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SI.  Particulars Vol. Part Page
No. No. No. No.
26. S.506-B

Quantum of proof VIl | 59
27. Private defence-generally Apprehension-sufficient VIl Vv 382

(2) INDIAN SUCCESSION ACT

1. S8S.4&8

Presumption of marriage Vil | 55
2. S.370R/w/Ss.6,7 &8

ROl

Government Savings Certificates Act, S. 39
Insurance Act, add S. 10 (2) Employees’ Provident
Funds and Misc. Provisions Act. Right of nominee
to get despatches etc. question of nominee’s
entitlement whether he gets to the exclusion of

other heirs. Vi AY) 290
Ss. 373, 383 (e) Part x-S. 387 R/w/S :
11.and O.7 R. 11 CPC Vil VI 453

S. 383 and S. 384

Order rejecting application for revocation of

succession certificate is not appealable Vil v 308
Will-oral will is not admissible Vil \Y 374

(3) INSURANCE ACT

S. 39 R/w/Ss. 6,7,8

Government Savings Certificates Act, S. 370
Indian Succession Act, S. 10 (2) Employees’
Provident Funds and Misc. Provisions Act Right
of nominee to get despatches etc. Question of
nominee’s entitlement whether he gets to the

exclusion of other heirs VI AV} 290
S. 95 (Old) M.V. Act
Time of Insurance Vil | 574

S. 147 (5) and S. 149
M.V.A. (New) R/w/S. 64 Insurance Act and S. 2
(d) Contract Act Premium not received VI | 60

(4) INTEREST

Power to award interest where there is no provision VIl I 37
(5) INTERPRETATION OF STATUTES-DOCUMENTS ETC.
Basic-'R_ulefs determination of Legislative intent Vi v 293
Basic rules of legislative intent determination of Vil Vv 376
Deeds-two agreements first merges into subsequent VIl Vi 471
internal aid in defination clause Vi Vi 481
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Sl.  Particulars Vol. Part Page
No. No. No. No.
538 Partition deed-how to be considered-Document not

signed by all members not a partition deed ViI Vi 481
6. Purposive Constructive rule Vil A% 285
7.  Subsidiary Rules-Anamoly, absurdity hardship,

redundency-repugnancy rule-against anamoly applied VI Vi 484

IX (1) J & K CIVIL SERVICES CC.A. RULES, 1956

- R.5

Power to relex the rules-Individual case Vil V 383

(2) JURISPRUDENCE

1z Non abstante clause in subsequent general Act

would prevail over a conflicting provision in a prior

Special Act Vil v 298
2 Procedural-law-how to apply Vil I 225
3. Prospective effect of ruling. Art. 141

Constitution of India Vil il 219
4. Subsequent decisions-Binding effect Previous

decision not considered per incuriam Vil | 36

(3) JUVENILE JUSTICE ACT

1 Ss. 2 (h), (e) and 22

Delinquent juvenile not liable to imprisonment

and has to be tried by Juvenile Court and not

by Sessions Court date of birth and age at the

time of occurrence of offence to be seen : Vil v 294

X (1) KARNATAKA FOREST ACT

= Seizure of Vehicle Ss. 451 to 459 and Forest Laws

Ss. 2(7),62,71-A,71-Cand 71-G

Powers of the Court ; Vil | 58

(2) KERALA POLICE ACT, 1960

15 S. 64 (3) R/W/ Ss. 197 and 473 Cr.P.C.

Extention of period of limitation Vil Vv 371

(3) KNOWLEDGE -NOTICE

2 e Notice-Knowledge-appearance in some other

proceedings off shoots of (S. 5 Limitation Act) Vi \ 481

XI (1) LABOUR LAWS

1. Workmen’s compensation Act, Ss. 4-A, 3 (B)

‘Liability incurred’ whether penalty amount also

includes into-On whom liability is to be imposed Vil I 221
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Particulars Vol. Part Page
No. No. No.

N =2 .y

Workmen's Compensation Act, S. 26
False plea taken by insurer-

compensatory costs imposed Vil Vv 387

(2) LAND ACQUISITION ACT, 1894 AND 1984
S. 3 (f) (iv), 46 and 17 (1)
Inadvertant error in publication and delary in
publication-effect of-no effect-if it is inadvertent error VIl v 295
S. 5-A, 6 and 48
Personal objection to notification of land benefit,

Such objection should be raised under S. 5-A Vil v 295
Ss-16and 17

Test for determination of validity of acquisition Vil \ 451
Ss. 25 and 28

Section 25 a substantive provision not to apply

retrospectively-quantum of compensation considered VII v 296

(3) LAND LAWS

M.P. Zamindari & Abolition Act, Ss. 2 (a)

38 and 41

Right of proprietor Vil Vi 487
M.P.L.R.C. Generally

Ss. 17 (2) and 17 (3) R/w/S 17 General Clauses Act :

Power of Collector under any enactment or Rules Vil | 61
S. 52 (2),-182:(2yM.PL.R:C.

Jurisdiction of Court-Revenue Courts passed

eviction order- party has a right to establish in

civil court Vil \ 479
S. 64 (unamended) M.P.L.R.C., S. 53-A T.P. Act

Oral agreement not accepted on criptic order

evidence holder of agricultural land dying in 1960.

Holdings vests in widow. Vil \ 486
Ss. 178, M.P.L.R.C., S. 54 CPC and S. 55 (2)

T.P. Act

Sale deed in respect of joint agricultural land-

purchaser may sue for patition Vil VI 486

S:251 M:PL:R.C.
S. 22 M.P. Abolition of Property Rights
(Estate, Mahals, alienated Lands) Act

S. 22:

Powers of S.D.O. Vil 1l 221
Qanoon Mal Riyasat Gwalior Samvat, 1983

S. 253 (a) R/W Appendix-Order of succession Vil Il 219
Qawid Muafidaran (Gwalior) Regulation B

Action of Maufi Agricultural attached to Diety Vil I 225
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Sl.  Particulars Vol. Part Page
No. No. No. No.
(4) LANDLORD AND TENANT & M.P. ACCOMMODATION ACT
1. S. 12 (1) Eviction- Compromise R/W/O. 23 R. 3
CPC Tenant admitting groungs of eviction Agrees
handover possession, Valid Decree passed Vil A% 297
2. S.12 (1) (e) & (f)
Genuine requirement of- consideration for Vil | 61
S 12 (1)i(e) and-S. 121 )1(1)
Landlord has to decide the manner of living.
He is the best judge-Court not ration authority Vil A% 298
4. S.12 (1) (f) and CPC Sec. 100
Need of landlord-previous conduct irrelevant Vil Vv 380
5. :Ss. 18 (1).and 13 (6)BMI/O 5 R. 19-A.C:P.C.
Duty of tenant Vil Vi 459
6. Bona fide need of landlord
S. 13 (1) (ii) Rajasthan Premises (Control of rent
and eviction) Act, 1950 Vil Vi 476
7. S.23-A 23-A- (b), 23-E and 28
Appointment of R.C.A. cannot be challenged and
questioned in Eviction Suit or in Revision arising
“therefrom VI I 61
8. - 'S.23-A
Bonafide purpose established. Decree
for whole premises to be passed Vil 11 221
9. S.23J
Employee of a Municippl Corporation-
Provisions not applicable Vil | 60
10. Ch. lll A and S. 23-J (II)
M.P.E.B.s employees can resort to the provision Vil Vv 380
11. Ch.lll A, S. 23-A & 23-J
Municipal Corporation employee cannot resort to
the provision Vil Vv 280
12. Holding over by lesee. Tenancy for
five years. Acceptence of rent-effect Vil Il 226
13. Leave to defend- Right to recover immediate
possession to be granted (by widow) leave to
defend when should and should not be granted. Vil v 293
(5) LEGAL MAXIMS
1.  Actus Curiae neminem Gravabit
(Act of the Court not to prejudice) Vil I 37
2 Lex non cogit ad impossibilia.
(Law does not compel to do impossible act) Vil | 37
B. Non abstante clause Vil v 293
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Sl.  Particulars Vol. Part Page
No. No. No. No.
(6) LEGAL SERVICES AUTHORITIES ACT, 1987
1. Grant of legal service-Duty of the Court Vil Vv 367
(7) LIMITATION ACT

e 875

Condonation of delay in second appeal. Bonafide

mistake in filing writ petition Delay condoned Vil I 59
2 Ss. 5'R/W/S 473 Cr.P.C.

Difference between Vii A% 304
&5 b

Notice-knowledge appearance in some other

proceedings- when not inferred VII Vi 481
4. =5E5

Revision-Delay-Sufficient cause to be shown Vil i 476
5: Adverse Possession and Art. 65 and S. 27

Possession under agreement. Plea of adverse

possession not sufficient to raise VH \" 351
6. Adverse Possession proof of Vil IV 289
1= S. 29 R/W/S/ 125 Cr.P.C. S. 125 is under

Special Law-applicability of Limitation Act
8. Art. 58

Suit for declaration-applicability, another litigation Vil Il 212
9. Art. 148 and 134

Deemed Knowledge-the date of Registration-

Limitation runs from the date of registration Vil v 296
10. Limitation-Generally-Official Secrets Act. S. 13 (3)

and (5), S. 470 (3)-437-245- S.5 Limitation and P.F.A.

Act. P.C. Act :

Scope- Sanction- Prosecution & Limitation Vil v 299

XII (1) M.P.CINEMAS (EXHIBITION OF FILMS BY VIDEO CASSETTE

RECORDER) LICENSE RULES, 1983

1 Rr. 10 and 13
Exhibition of films on large screen Writ of Certiorari  VII \

(2) M.P. GRAMIN RIN VIMUKTI ADHINIYAM

iz S.7 R/W/Ss. 2 (f), 12 & 14 Of Samaj Ke Kamjor..
Adhiniyam & S. 47

CPC:

Objection about Jurisdiction not raised party cannot

challenge the decree as nullity-u/s 47 of CPC VIl IV
25585723

Jurisdiction of Civil Court- holder of agricultural land VII Vv

479

297

364
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Particulars Vol. Part Page
No. No. No.

(3) M.P. LOKAYUKT EVAM UP-LOKAYUKT ADHINIYAM

Ss. 14,7 and 13 (3) R/W/S. 13 (1) (e) and (2)
P.C. Act

Up-lokayukt gave clear chit-His report wanted

to be summoned u/s 91 (1) of Cr.P.C.-No-bar u/s

14 of the Lokayukta Act Vil 1V 297
(4) M.P. SAMAJ KE KAMJOR YERGOAN KE... MUKTI ADHINIYAM
S.2 (F), 12-14

Objection about jurisdiction not raised. Point cannot
be raised u/s 47 of the CPC. Please referto S. 7

M.P. Gramin Rin Vimukti Adhiniyam Vil IV 297
S. 14
Jurisdiction of civil court- holder of agricultural land VII \" 364
S. 14

Exclusion of jurisdiction of civil Courts explaine.
Dismissal of suit after commencement of Act does
not bar application for seeking protection of Act. Vil 11 223

(5) M.V. ACT (OLD AND NEW)

S. 2 (21) and (22)
Light Motor Vehicle and maxi cab vehicle involved
accident. Driver of vehicle holding licence to drive

light motor vehicle-Not holding valid licence Vil v 297
S. 3, 168, 171, 173 (New Act)

Driving licence want of Vil 1l 220
S. 95 Old

Time of insurance-consideration Vil | 57

S. 103-A (old), S. 157 (New) Transfer of vehicle not
intimated to insurer. Insurer still bound to indemnify

third party risk Vil | 62
S. 110 B (Old Act)

Assessment of just compensation Vil Vv 379
S. 147 (2) Proviso and S. 217 (1) (New) and S. 2 (c)

R/w/S 95 M.V. Act (Old) Limits to Insurer’s liability VII | 60

S. 147 (5) and 149 (New) R/w Insurance Act.

Section 64 and Contract Act S. 2 (d)

Premium not received policy issed

Insurer liable to indemnify Vil | 60
S. 147 (1) (b) and (d) R/w/S 4-A and

S. 3 (B) W.C. Act

‘Liability Incurred’ who has to bear Vil I 220
Ss. 147, 168-171 and 173 :
Deposit of premium-amounts to privity of contract Vil i 220
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Page
No.

10.

o

12

13.

14.

45

16

17

18.

19:

20.

21

22.

23.

24.

25.

26.

S. 149 (2) (a) (i) (New Driver of offending vehicle
not holding valid licence. Insurer not liable

S.149 (2), 169, 170 and 173 R/w/S

115 CPC and Art. 227 of the Constitution Challenge
of quantum of compensation (No)

S. 149 (2), 169, 170 and 173, C.P.C.

S. 115, Art. 227 Constitution of India

Where appeal is provided, no revision, no wiit

Ss. 149 (2), 170, 173 (new)

Defences to be raised by insurer

S. 149 (2) (New)

Gratuitous passenger for hire and reward-Insurer liable
(See also 2001 (2) M.P.W.N. 191)

S. 163A and Sch. |l

Multiplier system sound-consideration for use of

a) S. 166 (New)

Accident commisson of crime:

entitlement of compensation

b) Power of Attorney and Power of Advocate

S. 165/166-168 (New)

Unmanned Railway crossing and the liability of the
Railways '

S. 168 (New)

Disbursement of compensation

S. 168 (New)

Compensation-employment on compassionate
ground-service benefit not liable to be adjusted

S. 166 (New)

Compensation in personal injury is

higher as compared to fatal cases

S. 170 (New)

Provision does not apply for a first time for the
defence and quantum of compensation not
available to insurance company

S. 17342) and S. 115 C.P.C.

Amount of Compensation less than 10,000
Revision not maintainable

S. 173 (New)

Joint appeal by owner and insurer, not maintainable
S. 174 (old)

Extent of liability of an insurance

company towards third party

N.D. Singhal’s case overruled. Bank Guarantee not
required in releasing vehicles

Compensatory costs-false plea by insurer-imposed

Vi

Vil

Vil

Vil

Vil

Vil

Vil

Vil

Vil

Vil

Vil

Vil

Vil

Vi

VI

Vil
VI

Vi

\

\

Vi

61

221

297

379

476

62

380

59

379

477

479

60

220

477

477

145
387
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SI.  Particulars Vol. Part Page
No. No. No. No.
(6) MUNICIPALITIES ACT

1= Ss. 86, 87, 89, 105, 107, 110, 123 and Municipal

Services (Executive) Rules,1973 (Rr. 2 (d),11,5,22,

48 and 49 and Fundamental Rules Rr. 22-A and 22-B VII \" 381

(7) MUNICIPAL CORPORATION ACT

1= 252303

Notice mandatory-suit liable to be

dismissed U/O.7 R. 11 CPC Vil I 41

(8) MUSLIM WOMEN (PROTECTION OF RIGHTS ON
DIVORCE) ACT

1. S8.3&S.4

Dissolution of Muslim Marriage by divorce & death.

Dissolution of marriage by death does not confer

status of divorced woman on deceased wife Vil i 222
2 Dissolution of Muslim Marriage by divorce or

death- Dissolution of Muslim Marriage by death not

confer status of divorced woman on deceased Vil v 298

XIII (1) N.I. ACT

1. 8. 138 and stay of suit u/s 10 CPC

Pendency of criminal case no ground Vii Vv 361
2. 5138 ;

Cheque to be presented within six months or within

the period of its validity whichever is earlier can be

presented to the Drawer bank or payee’s bank Vil I 223
3. Ss. 138-141

Prosecution of drawer company VI | 50
4. Ss.138-142 R/W/S 4, 5, 29 (2), 325 (1) Cr.P.C.

Powers of the Magistrate to sentence ViI VI 480
5. S.138-142

Notice-Representing the dishonoured cheque for

encashment and it was again dishonoured-effect of  VII VI 480
6. Ss. 138, 138 Proviso (c) and S. 142 (2)

Minimum time limit for filing complaint (no such limit) VIl Il 223
7. No. compromise of offence u/s 138, N.l.Act Vil v 287

(2) NATIONAL SECURITY ACT

1 -55-3(2)

Distinction between ‘Law and order’ and ‘Public Order’ VII I 222
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Sl.  Particulars Vol. Part Page
No. No. No. No.
(3) NATURAL JUSTICE
1. High Courts-considerations of equity-extent of VIl v 292
2 Natural Justice VIl Vv 384
3: What is ‘natural’ in natural justice VIl VI 450
({1) N.D.P.S. ACT

1. 8.8, 20 (b) (1), 42 and 50

No notice if premises are to be searched VIl v 298
2. Ss. 35, 42, 43, 49, 52 (3) (b) and 55

Distinction between ‘officer-in-charge of the nearest

police station’ and ‘officer empowered under S. 53  VII Vv 381
3 S. 50 :

Compliance should be total-notice u/s 50 for

search to be taken by Magistrate given and not

by gazetted officer-conviction bad Vil [ 223
4. S. 67 R/w/s 25 Evidence Act

Statement recorded by 1.0.-no corroboration- effect

of. Art. 20 (3) of the Constitution Vil VI 480

XIV OFFICIAL SECRETS ACT

1. S. 13(3)and S: 5

Cr.P.C. Ss. 470 (3) and S. 245

Limitation Act generally-

Prosecution and Limitation, P.C. Act, P.F.A. Act etc. VI vV 299

XV (1) PARTITION ACT

1% S. 4

Basic conditions for application of-explained Vi | 62
2 Partition of property-passing of

decree and registration fee VII Vv 353
3. Partition deed not signed by family

members-not a partition deed : Vil Vi 481

(2) POWERS OF ATTORNEY ACT
15 Power of attorney and power of advocate Vil Vv 380
(3) PRACTICE CIVIL & CRIMINAL

1.  Acceptance of Registration Vil \ 488
2 Amicus curiae-may be appointed eve in the presence

of the applicant he being physically disabled Vil v 302
25 Civil Procedure generally-pleadings and proof Vil v 302
4. Flexible approach of Courts Vil VI 453
5. Judgment not concluded in time granted by

Court Extension to be sought Vii | 53
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Sl.  Particulars Vol. Part Page
No. No. No. No.
6. Making of disparaging remarks Vil v 285
74 No oral and documentary evidence

discussed order liable to be quashed VII | 61
8. Question of law and question of fact Vil v 302
9, Stay of civil suit-pendency of criminal

case-considerations Vil Vv 361

(4) PREVENTION OF CORRUPTION ACT

1. 28 4@

1) Gratification-meaning of and presumption

2) Sentence-quantum of

3) trap witness corroboration of VIl \ 482
2. S. 5 (2) Proviso

Special reasons for imposing minimum sentence VIl Vi 483
83 S.5 (2)and 2

Burden of proof Vil VI 483
4. P.C. Act. P.F.A. Act, Ss. 470 (3) and S. 245 Cr.P.C.

S. 13- (8)and 8.5

Official, Secrets Act- Limitation Act

Generally-and prosecution Vil A% 299

(5) P.F.A. ACT

15 S. 16 (1) and Food Adulteration Rules, Rr. 14, 15

and 16 Question of mensrea-actus reas Vil v 303
2 P.F.A. Act Generally, Limitation Act Generally,

Official Secretary Act, S.13 (3) & 5, Cr.P.C. Ss.470

(3) and 245

Prosecution and Limitation Act Vii 1V 299

(6) PROBATION OF OFFENDERS ACT

1 Ss.3-4-6 R/w/Ss. 360-361 Cr.P.C.

Provisions under are mandatory Vi Vi 486

XVI (1) RAILWAYS ACT

1. Ss. 74, 74 (3) and 76 and Goods

Tariff No. 37 Pt-I (Vol.) R. 115 VII Vv 373

(2) RECOVERY OF DEBITS DUE TO BANKS... ACT 1993

1 S.1(4),2(9), 17-18-31-31A and 34

Transfer of Cases \T | S v 303
2 Ss. 18 and 31 (1)

Bar of jurisdiction

. Counter claim may be filed under the special provisions VII 1V 303
S.19 (4)
Normal procedure is to receive evidence by affidavit VII Vi 484
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SI. Particulars Vol. Part Page
No. No. No. No.
(3) REGISTRATION ACT
1. Partition Decree Registration of VIl \Y 3563
XVII (1) SERVICE LAW

i Age-Jurisdiction of High Court under Writ VIl Vv 384
2 Compassionate appointment VI Vv 384
S Civil Services (Executive)

Classification.... Recruitment and Conditions of

Service Rules, 1975 (M.P.) Rule No. 13 and Civil

Services (General Conditions of service) Rules1963

(M.P.) Rule No. 12 (a) (ii) Employee not passing

Departmental examination during probation-Effect Vil | 64
4. Defect in investigation No adverse effect Vil | 58
B Departmental enquiry after retirement-procedure Vil 11 277
6. Discretion-exercise of '
a) voluntary retirement-Valid notice-time given deemed

to be retired-no action for any misconduct involving

oneself in politics can be taken Vil v 305
b. Show Cause Notice VII v 305-306
c. Voluntary retirement (Industrial Development

Corporation Voluntary Retirement Scheme 1992 Art 12)  VII v 305-306]
% Family pension- ‘Family’ scope of-Punjab Civil

services Rules-dependency to be proved-who

are entitled - VIl 1V 305
8. J & KCivil Services (CCA) Rules,R.5

Power to relex the rules-what is individual case-

conditions precedent for exercise of such powers Vil Vv 383
9. Natural justice Vi \Y 384
10. Promotion-selection of post-determination and

criterion for selection. VI v 305
11. Recording of Adverse Confidential note in service

Book-Adverse remarks when to be made

(P.K. Shastri’'s case) VIl | 53
12. Re-organisation Act Punjab re-organisation Act S.67

(3), 83 and from 47 to 66- Allotment of services of

employees within the terrorists of Limits of

U.T. Chandigarh- can be done. S. 67 is applicable Vil v 303
13. Right of probation explained VIl VI 484
14. Sealed cover procedure VIl I 227
15. Subsidiary rules-interpretation anamloy, absurdity,

hardship, redundency, repugnancy-rule against

anamoly applied Vil Vi 484
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SI.  Particulars Vol. Part Page
No. No. No. No.

16. Termination of servicees as per rules for
unauthorised absent but without affording opportunity
to explain the reason- It violates the principle of

natural justice Vil v 304
17. Tranfer at a place where no vacancy

available iligal Vil Vi 485
18. Useless formality theory Vs. admitted or

indisputable facts leading only to one conclusion Vil v 304

(2) S.C., S.T. (P.A.) ACT, 1989

1. S.14 R/W/Ss. 193-209, 462, 465 Cr.P.C. and
refer Gangula Ashok’s case

Committal not made trial not vitiated Vil V 351

(3) SICK INDUSTRIAL COMPANIES ACT (SPECIALPROVISIONS ACT)

1. SS.17 (3), 18 (2), 22 AND 22-A
Bar of suit also applies to the

proceedings against guarantcrs Vil A% 306
2= 5P :

Encashment of bank guarantee is a

matter between bank and beneficiary Vil I 226

(4) SPECIFIC RELIEF ACT

1E S.6 & S. 115 C.P.C. Revision lies Vil Vv 387
2. S.9,10-B and 20 (2)

Demand notice of title of person in actual possession Vli v 308
3 S.10 Expln. (1) and 20 Escalation of real estate prices VI \Y 385
4. S.-12:(3)

‘Election’ explained Vil v 307
b =S5.16-(c) :

Readyness and willingness to perform obligation

pleading and proof Vil v 307
6. Equity, equitable relief Presumption about receipt Vil v 308

(5) STATE FINANCIAL CORPORATIONS ACT, 1951

1 Ss. 29-46
Right of State Financial Corporation, Liquidator
as subject to company law. S.F.C. Act is a special
Act of 1951 Vil A% 293

2 S. 29 (4) and S. 25 Payment of interest justification VII Vi 471
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: No.
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No.

Page
No.

XVIII (1) TENANCY LAWS

Land tenancies-Fradulent and collusive judgments

may be challenged in alater suit or proceedings
Land Laws Vil

M.P. Zamindari Abolition Act, S. 4 (2)
M.P. Land Revenue and Tenancy Act, 1950, Ss.50 and 52

M.P. Abolition of proprietory Rights
(Estates, Mahals, Allenated lands) Act, 1950

Interpretation of statutes-Basic principles
Evidence Act, Ss. 35-144
Entries in annual village papers VIl

M.P. Zamindari Abolition Act, Ss. 2
(a), 41, 38 Right of proprietor Vil

(2) TRADE AND MERCHANDISE MARKS ACT, 1958

S. 27 (2), 28-29 R/W/O 39 R. 1-2 and
0.43 R.1CPC
Grant of injunction-consideration Vil

(3) T.P. ACT

S. 3 Expin. Il

‘Notice' and ‘Knowledge’ explained Vil
S. 44

Claim of share from minor’s Property-Ancestral

Property of Hindu Family sold-effect of Vil
S. 52 R/W/O 22 R. 10 and O.1 R.”

9-10 CPC Pendente lite VIl
S. 53-A and Proviso to S. 60

Part performance and right of mortgagee to redeem Vi
S. 53-A R/w/S 64 (unamended) M.P.L.R.C.

Holder of agricultural lands dying in 1960. His

holding vests in his widow No joint family property Vil
S. 55 (2) R/w/Ss. 178 and S. 54 CPC

Sale deed in respect of share in joint agricultural
land-Purchaser may sue for partition of portion
purchased by him Vil
S. 116

Holding over by lesee-Tenancy for

five years Acceptance of rent-effect Vi

Vv

Vi

Vi

Vi

VI

Vi

Vi

290

376

486

486

308

64

459

486

486-87

486

226
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SI.  Particulars Vol. Part Page
No. No. No. No.
XIX WORDS AND PHRASES

5 Actus-rear Vil A% 3083
2. ‘And’ Vil \ 488
3. Appreciation \All Vv 387
4. Appreciation-meaning of VIl V 387
5. Cause of action Vi Vv 354
6. Claim Vil Vi 452
7. Court of Limited jurisdiction VIl Vv 364
8. Crime meaning Vil 11 215
9. Custody Vil Vv 367
10. Discretion-meaning Vil Y 305
11. ‘Election’ Vil Y, 307
12. Family-Scope of Vil A% 305
13. Free fight Vil Vv 372
14. Govt. Scheme Vil i 215
15. ‘Individual cases’ Conditions

precedent for exercise of powers VII Vv 383
16. ‘Invitation to offer’ Vil i1 209
17 a) ‘Knowledge’ VII v 308

b) ‘Notice’ Vil IV 308
18. ‘Law and order’ and public order VI 11 222
19. Liability incurred (Tit bit 36) Vil Il 220
20. Lien Vil VI 452
21. ‘Nomination’ Vil Vv 353
22. Non-obstante clause ‘ Vil v 293
28 -0r Vil \ 488
24. Person aggrieved VI I 209
25. Rash Act and criminal negligence explained Vi I a7
26. Relation back-exoneration relates

back to the date of framing of charge Vil I 227
27. ‘Resign’ Vil VI 488
28. Settled possession VI \Y 382
29. Show cause notice after period of notice for

voluntary retirement is expired QUESR 1 A% 305-306
30. Son-meaning- Adopted son is also son VII Vv 374
31. ‘Under colour of duty’ VIl Il 207
32. Useless formality theory Vs. admitted or indisputable

facts leading only to one conclusion Vil Y 304
33. ‘vesting’ Vil VI 488
34. Will-Oral will not admissible Vil Vv 374
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